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[Bihar Ordinance No. 04, 2020]
The Bihar Prohibition and Excise (Amendment and Validation) Ordinance, 2020
AN
ORDINANCE
Ordinance to amend the Bihar Prohibition and Excise Act, 2016:

Preamble— Whereas, the total number of Police Station & Police outpost in Bihar is 1259,
the total number of approved strength of Sub-Inspectors of Police in the State of Bihar is 17535
against which the working strength of Sub- Inspectors of Police is 8669, out of which 4661 only are
working in investigation wing of the Police Department and rest 4008 Sub-Inspectors are working
for law and order. Therefore, the Assistant Sub- Inspectors of Police, due to administrative
exigencies, have also been conducting search, seizure and investigation of the offences under
Sections 73 and 78 of the Bihar Prohibition and Excise Act, 2016. Due to excessive number of cases
of prohibition and the lesser availability of required number of Sub-Inspectors of Police in the State
and to empower Assistant Sub-Inspectors of Police for such acts, it become necessary to amend
Sections 73 and 78 of the Bihar Prohibition and Excise Act, 2016 retrospectively.

Whereas the Legislature is not in session and the Governor is satisfied that circumstances
exist which render it necessary for him to take immediate Action;

Now, therefore, in exercise of powers conferred under clause (1) of article 213 of the
Constitution of India, the Governor is pleased to promulgate the following Ordinance:-

1. Short title, extent and commencement.—

(1) This Ordinance may be called the Bihar Prohibition and Excise (Amendment and
Validation) Ordinance, 2020

(2) It shall extend to whole of the State of Bihar.

(3) It shall deemed to have come into force from the date of commencement of Bihar
Prohibition and Excise Act, 2016 i.e. from 02.10.2016

2. Amendment to Section-73 of the Bihar Prohibition and Excise Act, 2016.—The words
“Sub-Inspector” under Clause (e) of Section-73 of said Act shall be substituted by “Assistant Sub-
Inspector”.

3. Amendment to Section-78 of the Bihar Prohibition and Excise Act, 2016.—The words
“Sub-Inspector” under sub section (2) of section-78 of said Act shall be substituted by “Assistant
Sub-Inspector”.

4. Validation.—Notwithstanding anything contained contrary in any other Act, Ordinances,
Rules or decision or judgment, decree or order of any Court of Law, the provisions of this Act shall
have overriding effect and all acts done according to the provisions of Bihar Prohibition and Excise
Act, 2016 by Assistant Sub- inspectors of Police shall be deemed to be valid.

Patna Phagu Chauhan,
Dated 2nd July 2020 Governor of Bihar.
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